
BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH AT PUNE 

ORIGINAL APPLICATION No. 141 OF 2024 

IN THE MATTER OF: -  

Prakash Agrawal        …Applicant 

VERSUS 

Mathias Construction Pvt. Ltd. & Ors.                  ...Respondent(s) 
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1.  REPLY AFFIDAVIT ON BEHALF OF 
RESPONDENT NO. 5 [THE MINISTRY OF 
ENVIRONMENT, FOREST, AND CLIMATE 
CHANGE] 

 

2.  Copies of the EC dated 16.05.2024 have been annexed 
herewith as Annexure-R5/1.  

 

3.  Copies of the EC dated 28.11.2019 have been annexed 
herewith as Annexure-R5/2. 

 

4.  A copy of the order dated 10.09.2025 has been 
annexed herewith as Annexure-R5/3. 

 

5.  Copy of the SoP dated 25.11.2022 have been annexed 
herewith as Annexure-R5/4.  

 

6.  Copy of the letter dated 20.08.2024 have been 
annexed herewith as Annexure-R5/5. 

 

7.  A copy of the inspection report has been annexed 
herewith as Annexure-R5/6. 

 

8.  Copies of the letter dated 30.01.20225 has been 
annexed herewith as Annexure-R5/7.  

 

9.  Copies of the letter dated 11.04.2025 has been 
annexed herewith as Annexure-R5/8. 

 

10.  Copy of the response dated 26.02.2025 has been 
annexed herewith as Annexure-R5/9. 

 

11.  Copy of the SCN dated 06.05.2025 Annexure-R5/10.  
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12.  Copy of the SCN response dated 21.05.2025 has been 
annexed herewith as Annexure-R5/11. 

 

13.  Copy of the letter dated 26.05.2025, has been annexed 
herewith as Annexure-R5/12. 

 

14.  Copy of the SCN Review Report dated 10.06.2025 has 
been annexed herewith as Annexure-R5/13. 

 

15.  Copy of the Additional Clarification dated 28.05.2025 
has been annexed herewith as Annexure-R5/14. 

 

16.  A copy of the additional clarification by the PP dated 
18.06.2025 has been annexed herewith as Annexure-
R5/15. 

 

17.  A copy of the EIA Notification, 1994 has been 
annexed herewith as Annexure-R5/16. 
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9. These stipulations would be enforced among others under the provisions of

Water (Prevention and Control of Pollution) Act, 1974, the Air (Preventio
n and

control of Pollution) act 1981, the Environraent (Protection) Act,
 1986, the Public

Liability (Insurance) Act, 1991 and ElA Notification, 2008

10. Environmental clearance is subject to obtaining clearance under the Wildlife

(Protection) Act. 1972 from the competent authority (if applicable).

11. Environmental clearance is subject to finat order of the Hon'ble Supreme

Court of Indie in the matter of Goa Foundation Vs, Union of India in Writ Petition

(CIMI) No 460 of 2004 as may be applicable to this project

Copy to:

Bhauil
(Bharat Bhushan)

Director (IA)
bbhushan 98myahoo.com

Tel: 24360795

16.05.1.00

1 The Secretary, Department of Environment, Govemment of Goa, Panjim,
Goa.

2 The Member Secretary, Goa Pollution Control Board, De
mpo Tower,

Floor, Patto Plaza, Panjim, Gos-403 001

3. The CCF, Regional Office, Ministry of Environment & Forests(SZ),

Kendriya Sadan, IVth Ploor, E&F wings, 17h Main Road, Koramangala il

Block, Bangalore-560 034.

4. IA-Division, Monitoring Cell, MOEF, New Delhi- 110003.

5: Guard filé.

63

(Bharat Bhushan)
Director (1А)

:

124412



13 4413

Annexure-R5/2



144414



15 4415



164416



17 4417



184418



19 4419



204420



21 4421



224422



23 4423



244424



25 4425



264426



27 4427



284428



29 4429



Page 1 of 6 
 

Item No.5                         (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 
 

 
Original Application No.118/2024(WZ) 

I.A. No.256/2024(WZ)  
 

 
Navnath Andre Kankonkar 

 …..Applicant 

Versus 
 
 

Union of India & Ors.  

….Respondents 
 

 

Date of hearing: 10.09.2024 
 

 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 

Applicant  : Ms. Swayamprabha, Advocate   

Respondents  :  Mr. Pushkal Mishra, Advocate for R-1/MoEF&CC 

    Ms. Manasi Joshi, Advocate for R-3/SEIAA, Goa 

    Mr. Manish Salkar, Advocate for R-4/GSPCB 

    Mr. Shubham Priolkar, Advocate for R-7/Collector, North Goa 

    Mr. Nitin Sardessai, Senior Advocate along-with 

    Mr. Shivshankar Swaminathan and 

    Mr. Siddharth Sardesai, Advocate for R-9 & 10/PP 

 

           

 

ORDER 

 

1. We are passing this order in continuation to the earlier order dated 

28.05.2024, wherein it was made clear by the learned counsel for 

applicant that she is pressing only prayer no.(g) of the present Original 

Application, which is to the following effect:-  

“(g). The Hon'ble Tribunal may kindly direct the Respondents for 

restitution of the area by undertaking the remedial & mitigation 

measures by complying the terms & conditions stipulated in 

Environment Clearance, Consent to Establish and Consent to Operate 

for installation and operations of environmental infrastructure at site. 

2. Thereafter, we had made a query from the learned counsel for 

applicant as to what are those terms & conditions, which have been 

breached by the Project Proponent, she gave us the breaches, which were 

304430
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laid down in the Environmental Clearance (EC) dated 28.11.2019, in 

tabular form, which were reproduced by us vide our order dated 

29.05.2024. 

3. After having considered the matter at length in our earlier order 

dated 29.05.2024, we constituted a Joint Committee with a direction to 

visit the site in question and submit its report regarding non-

compliances, within one month. In pursuance of that, the Joint 

Committee has submitted its report before this Tribunal on 09.09.2024, 

relevant portion of which is quoted herein below:- 

 

“ 
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4. Today, we enquired from the learned counsel for applicant as to 

whether any objection against the Joint Committee Report has been filed, 

she gave answer in the negative. Therefore, we proceeded to hear the 

matter on merits. 

5. Vide order dated 29.05.2024, we had directed the Registry for 

issuance of notices on all the respondents in the present Original 

Application. As per the service affidavit dated 20.08.2024, the service of 

notice upon all the respondents is found to be sufficient. 

6. Today, from the side of respondent No.1- MoEF&CC, learned 

counsel Mr. Pushkal Mishra has appeared before us, who submits that 

he does not want to file reply affidavit in this matter. 

7. From the side of respondent No.3- SEIAA, Goa, learned counsel Ms. 

Manasi Joshi has appeared. 

8. From the side of respondent No.4-Goa State Pollution Control 

Board (Goa SPCB), learned counsel Mr. Manish Salkar has appeared, 

who submits that being the nodal agency of the Joint Committee, he has 

submitted its report, which we have already considered above. 

9. From the side of respondent No.7-Collector and District Magistrate, 

North Goa, learned counsel Mr. Shubham Priolkar has appeared before 

us, who submits that being one of the Members of the Joint Committee, 

he would rely on the Joint Committee Report. 

10. From the side of respondent No.9-Mr. Joe Marcelinho Mathias and 

for respondent No.10- M/s. Mathias Construction Pvt. Ltd., learned 

Senior Counsel Shri Nitin Sardessai along-with learned counsel Mr. 

Shivshankar Swaminathan and learned counsel Mr. Siddharth Sardesai 
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have appeared before us and submitted that reply affidavit has not been 

filed from their side. 

11. We find that one I.A. No.256/2024(WZ) has been moved from the 

side of applicant/respondent Nos.9 & 10 with the prayer, which is very 

vague because it appears that few parties are prayed to be added as 

respondents in the present Original Application.  

12. During hearing the argument of learned Senior Counsel for 

applicant/respondent Nos.9 & 10, it transpired that in this I.A., M/s. 

Paramount Buildwell Construction Pvt. Ltd. through its Director has been 

prayed to be added as one of the respondents because the said Project 

Proponent is constructing its project on their behalf and with respect to 

respondent No.8-Mathias Ocean Park Owners Association, it is stated 

that the said Society is not registered one and therefore, each and every 

individual owner of the flat needs to be impleaded as respondents in the 

present Original Application and their names are given in the list annexed 

as Annexure- 2 with the said I.A.  

13. We have gone through the said list and find that the procedure, 

which is adopted by the applicant/respondent Nos.9 & 10, is not correct 

because they should have mentioned serially all the names of the 

proposed respondents, which have not been done in accordance with law. 

But later on, learned Senior Counsel for applicant/respondent Nos.9 & 

10 submits that he does not want to press this I.A. Therefore, we allow 

his prayer and dismiss this I.A. as not pressed. 

I.A. No.256/2024(WZ) stands disposed of accordingly.    

14. During the argument, the learned Senior Counsel for respondent 

Nos.9 & 10 submits that the construction of the project in question is still 

344434
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going on. The Joint Committee Report, which has been submitted, states 

that there are several provisions, such as non-setting up of Water 

Harvesting Plant, Solar Panel Installation, tree plantation etc. which are 

stated to have not been completed. In this regard, it is submitted by him 

that since the project is still going on, the Project Proponent will be 

providing all these deficiencies at the time when the project in question is 

finally completed. Therefore, we find that the present Original Application 

is premature at this stage to raise these issues. 

15. When we confronted the argument of learned Senior Counsel for 

respondent Nos.9 & 10 to the learned counsel for applicant, no proper 

reply could be given. We are also of the view that at this stage, when the 

project is going on, whatever deficiencies have been pointed out by the 

applicant, need to be corrected by the time when the project is finally 

completed. 

16. Even after this, if any grievance is left to the applicant, he may 

approach before this Tribunal at an appropriate stage. 

17. In view of above, we dispose of this application accordingly. 

18.  

 

 
 

 

 

 

 
 

 

 

 

      Dinesh Kumar Singh, JM  

 

 
 
 

 

Dr. Vijay Kulkarni, EM 
 
 

September 10, 2024    

Original Application No.118/2024(WZ) 
I.A. No.256/2024(WZ)  
P.Kr 

  
 

 

35 4435



364436

Annexure-R5/4



37 4437



384438



39 4439

Annexure-R5/5



404440

Annexure-R5/6



41 4441



424442



43 4443



444444



45 4445



464446



47 4447



484448



49 4449



504450



51 4451



524452



53 4453



544454



55 4455



564456



57 4457



584458



59 4459



604460



61 4461



624462



63 4463



644464



65 4465



664466



67 4467



684468



69 4469



704470



71 4471



724472



73 4473



744474



75 4475

Annexure-R5/7



764476



77 4477



784478



79 4479



804480

Annexure-R5/8



81 4481



824482

Annexure-R5/9



83 4483



844484



85 4485



864486



87 4487



884488



89 4489



904490



91 4491



924492



93 4493

Annexure-R5/10



944494



95 4495



964496



Reply to Show Cause Notice dated 06th May, 2025 for Non-compliances observed with
regard to the construction of the project Ocean Park in property bearing Survey
No.249/1-A of Village Taleigao, Tiswadi, Panaji – Goa by M/s. Mathias Construction Pvt.
Ltd.

< mathias@mathiasgoa.com >
Wed, 21 May 2025 8:38:29 PM +0530

To "shruti.rai"<shruti.rai@nic.in>
Cc "rosz.bng-mef"<rosz.bng-mef@nic.in>,"mscb.cpcb"

<mscb.cpcb@nic.in>,"munna.shah"<munna.shah@gov.in>,"pankaj.verma"
<pankaj.verma@nic.in>,"bhardwaj.adiraju"<bhardwaj.adiraju@gov.in>,"ritin.raj"
<ritin.raj@gov.in>,"paranjay.s"<paranjay.s@nic.in>,"aanya.aggarwal"
<aanya.aggarwal@govcontractor.in>,"const2.ia-moefcc"<const2.ia-
moefcc@govcontractor.in>,"vinay.rana"<vinay.rana@gov.in>

21st May, 2025
 
To,
Dr. Shruti Rai Bhardwaj,
Director/Scientist ‘F’,
Indira Paryavaran Bhavan,
Jor Bagh Road, Aliganj,
New Delhi – 110 003

Sub: Reply to Show Cause Notice dated 06th May, 2025 for Non-
compliances observed with regard to the construction of the project
Ocean Park in property bearing Survey No.249/1-A of Village
Taleigao, Tiswadi, Panaji – Goa by M/s. Mathias Construction Pvt.
Ltd.

Respected Madam,
Attached hereto please find the reply to the Show Cause Notice

dated 06th May, 2025, along with the Action Taken Report and the
E.C condition wise compliance chart in a tabular form along with
annexures.

In furtherance to the above, annexures with relevant annexure
numbers are attached herein after.

Thanking you.

Yours faithfully,

5/22/25, 12:48 PM Reply to Show Cause Notice dated 06th May, 2025 for Non-compliances observed with regard to the construction of the proje…

about:blank 1/2
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For Mathias Construction Pvt. Ltd.

 

    (Joe Mathias)
Managing Director
 
Enclosures: -
1.  Reply to the Show Cause Notice dated 06th May, 2025.
2.  Action Taken Report with Annexures.
3.   E. C. condition wise compliance chart in a tabular form with
Annexures.
 

MATHIAS CONSTRUCTION PVT LTD.
House No. C-13/156, "MATHIAS HOUSE"
Opp. Luis Gomes Garden, Campal
Panaji - Goa 403001
T  :  +91 832-2425454/2422800
E  :  mathias@mathiasgoa.com
W :  www.mathiasgoa.com

3 Attachment(s)

Reply dtd 21.05.2025_SCN.pdf
196.9 KB

ATR PLUS ANNEXURES.pdf
6.6 MB

COMPLIANCE REPLY PLUS …
6.2 MB

5/22/25, 12:48 PM Reply to Show Cause Notice dated 06th May, 2025 for Non-compliances observed with regard to the construction of the proje…

about:blank 2/2
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To, 

F. No. IA-L-11011/45/2024-IA-I 

Government of India 

Ministry of Environment, Forest and Climate Change 
(IA- Compliance & Monitoring Division) 

By Speed Post/Online 

***** 

dated 28.11.2019. 

Deputy Director General of Forests (C) 
Ministry of Environment, Forest and Climate Change, 
Kendriya Sadan, 4th Floor, E&F Wings, 17th Main Road, 
Koramangala II Block, Bangalore - 560034 

Sub: Letter seeking SCN Review Report with respect to the project 
"OCERAN PARK" at survey No. 249/1-A, Village Talelgao, Tiswadi, Panjim, 
Goa by M/s Mathias Construction Pvt. Ltd- reg. 

Indira Paryavaran Bhavan 
Jor Bagh Road, Aliganj 

New Delhi-110 003 

Email: moefcc-monitoring@gov. in 
Dated: 26th May, 2025 

Ref i. Ministry's EC letter no. 21-16/2007-IA.III dated 16.05.2007 
ii. Goa SEIAA Expansion letter no.3-181-2010/STE-DIR/169 

2. 

iii. RO, Bengaluru Monitoring report no. EP/12.1/130/Goa/243 dated 
19.09.2024 

v. PP response vide letter dated 21.05.2025 
iv. SCN issued by Ministry vide letter dated 06.05.2025 

Sir, 
This refers to the response from PP dated 21.05.2025, to the Show Cause 

Notice issued to M/s Mathias Construction Pvt. Ltd on 06.05.2025. 

The project was monitored by Regional Ofice of MOEF&CC at Bengaluru on 
10.08.2024. The report was submitted to the Ministry vide letter NO. 
EP/12.1/130/Goa/243 dated 19.09.2024. 

3. The inspection report was examined in the Ministry, and based on the non 
compliance observed, Show Cause Notice has been issued to the project vide letter 
dated 21.05.2025. Now, PP has submitted its response to the SCN vide letter dated 
06.05.2025. 

305 4705
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In view of the above, the Regional Office (RO) is requested to verify the inputs 
submitted by the PP in reference to observations of RO on the isSue of non-compliance 
and submit SCN review report to the Ministry at the earliest. 

4. 

5. Further, response of the RO to the Ministry's letter of even number 

dated 11.04.2025 is also awaited and shall be submitted at the earliest. 

Encl: As above 

Copy to: 

This issues with the approval of the Competent Authority. 

Yours faithfully 

(Bhéróyai 
Sehettist 'D 

1. M/s Mathias Construction Pt. Ltd, Mathias House, Campal,Panaji-Goa-403001. 

2. Member Secretary, Nr. Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao 
Bardez-Goa-403511 

3. The Member Secretary, INFRA -II, Indira Paryavaran Bhawan, Jor Bagh Road, 
New Delhi-03. (For information and further necessary action) 

(Bhardwaj Adiraju) 
Scientist "D' 
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MATHIAS 

17 June, 2025 

To, 

Director/Scientist ‘F’, 

Ministry of Environment, Forest and Climatic Change, 

Indira Paryavaran Bhavan, 

Jor Bagh Road, Aliganj, 
New Delhi-110003. 

Respected Madam, 

Sub: Submission of additional information in continuation of 

the point wise reply to show cause notice issued by 

MOEF&CC dated 6" May 2025. 

Ref 

1. EC letter No. 21-16/2007-IA.1II dated 16®May 2007 

2. Expansion EC letter No. 3-181-2010/STE-DIR/ 169 dated 

28thNovember 2019 

3. Show Cause Notice bearing F. No. IA-L-11011/45/2024- 

IA-I dated 6thMay 2025 

M/s. Mathias Construction Pvt Ltd developed a residential 

apartment project ‘Ocean Park’located at Sy No 249/1-A, Taleigao 

Plateau, Dona-Paula, Tiswadi Taluka, Goa with total site area of 

82,220 Sq.m. 

Environmental clearance has been obtained for the project from 

MOEF under EIA Notification-1994 vide file No: 21-16/2007-IA.III 

dated 16.05.2007. 

MATHIAS CONSTRUCTION PVT. LTD. 

“MATHIAS HOUSE” 

Campal, Panaji - Goa. 403 001. Tel.: +91 0832 2425454 

W : www.mathiasgoa.com E : mathias@mathiasgoa.com 

CIN : U45201GA1994PTC001685

3584758
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With continuation of the same, Consent To Establishment has 

been obtained from Goa State pollution Control Board vide order 

No.5/3394/07-PCB/ 1435 dated 20/06/2007. 

After obtaining approvals, construction has been initiated in the 

year of 2007 and as part of the requirement, we have intimated to 

Village Panchayat, Taleigao, Tiswadi, Goa about completion of 

excavation work and copy of the same is attached as 

ANNEXURE-1. Later on, we have initiated the building 

constructed which can be observed in satellite yearly images 

which are attached as ANNEXURE-2. 

As per the Environmental clearance obtained in the year of 2007, 

the proposed number of residential flats were 1388, whereas the 

actual constructed flats are 364 in number. The partial 

construction of the project with 364 numbers of flats has been 

completed in the year of 2015. 

Later in the year of 2019, M/s. Mathias Construction Pvt. Ltd 

proposed to modify the project against the configuration 

mentioned in the environmental clearance and since there was a 

change in the project proposal, environmental clearance has been 

obtained for the modified development under 

EIA notification -2006 by mentioning the current status of the 

project with File No. 3-181-2010/STE-DIR/169 dated 

28th November 2019 with additional built up area of 31,858.73 

Sq.m with additional 117 number of residential units along with 

7 commercial shops. Consent To Operation has been obtained for 

the same with order No.12/2023-PCB/1873501/R00013373 

dated 25/06/2024. 

We would like to bring it to your kind notice that, based on the 

environmental clearance we have obtained dated 16t May 2007, 

we have initiated the excavation activity in the year of 2007 and 

commenced above ground structures construction in the year of 

2009 which can be observed in satellite images and completed the 

partial development as stated above in the year of 2015.

359 4759
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The environmental clearance obtained for the project in the year 

of 2007 was under EIA notification- 1994 in which the validity of 

the clearance is mentioned under para-3, page-6 as follows; 

"The clearance granted shall be valid for a period of five 

years for commencement of the construction or operation”, 

Here we express that the initial environmental clearance dated 

16t  May 2007, which we have obtained wunder EIA 

notification-1994, states that we had to initiate the construction 

within the validity period which we have followed. The second 

environmental clearance dated 28t November 2019, was obtained 

under EIA notitification-2006, in which it states that the project 

development should be completed within the validity period. 

Accordingly, we completed the development in the year of 2023. 

We, M/s. Mathias Construction Pvt. Ltd adhered to the rules and 

regulations and given topmost priority for compliances right from 

the inception of the project. 

A site inspection was carried out by MoEF&CC on 10.09.2024 and 

several observations were made. 

In this regard, we have submitted point-wise response to the show 

cause notice issued to our ‘Ocean Park’- residential apartment 

and commercial shops project on 21st May 2025. The point-wise 

reply is enclosed as ANNEXURE-3. Kindly consider the same and 

request you to not initiate any action against us. 

Thanking you, 

Yours faithfully, 

For M /s. Mathias Construction Pvt. Ltd. 

(Julian Mathias) 

Joint Managing Director 

Encl.: As Above.
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CC to: 1. 

a0 e 

The Deputy Director General of Forests (C) , Ministry of 

Environment, Forest and Climate Change, Kendriya 

Sadan, 4t Floor, E & F Wings, 17% Main Road, 

Koramangala II Block, Bangalore — 560 034 

The Member Secretary, Goa State Pollution Control 

Board, Near Pilerne Industrial Estate, Opp. Saligao 

Seminary, Saligao, Bardez — Goa. 403 511 

The Member Secretary, INFRA - II, Indira Paryavaran 

Bhawan, Jor Bagh Road, New Delhi - 03 (For 

information and further necessary action). 

The Member Secretary, Central Pollution Control 

Board, Parivesh Bhawan, East Arjun Nagar, Delhi — 

110 032
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Government of India
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THE ENVIRONMENTAL IMPACT
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MINISTRY OF ENVIRONMENT & FORESTS

NOTIFICATION

ON

Environmental Impact Assessment of Development Projects

New Delhi, the 27th January, 1994 .

( as amended on 04/05/1994 )

1. S.O.60(E) Whereas a notification under clause (a) of
sub- rule (3) of rule 5 of the ' Environment (P.rotection)
Rules, 1986 inviting objections from the public within sixty da-ys

r ,

from the date of publication ohhe said notification, aga inst the
intention of the Central .Government to impose re s t ri ct ion s ,
and prohibitions on the expansion and modernization of any
activity or new projects being undertaken in any part of India
unless environmental clearance has been accorded by the
Central Government or the State Government in accordance
with the procedure specified in that notification was publ ished
as 8.0. No. 80(E) dated 28th January, 1993;

And whereas all objections received have been duly
considered ;

Now, therefore, in exercise of th e powers conferred by
sub-section (1) and clause (v) of sub -section (2) o f sect ion 3 of
the Environment (Protection) Act , 1986 (29 of 1986) read wit h
clause (d) of sub-rule (3) of rule 5 of the Environment (Prot ecti on )
Rules, 1986, the Central Government here by directs that on

3
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and from the date of publication of this notification in the
Official Gazette expansion or modernization of any activity (if
pollution load is to exceed the existing one) or a new project
listed in Schedule I of this notification shall not be undertaken
in any part of India unless it has been accorded environmental
clearance by the Central Government in accordance with the
procedure hereinafter specified in this notification.

2. Requirements and procedure for seeking environmental
clearance of projects:

I.(a} Any person who desires to undertake any new project or the
expansion or modernisation of any existing industry or project
listed in Schedule I shall submit an application to the Secretary.
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified
in Schedule II of this notification and shall be accompanied by
a project report' which shall" inter alia, include an Environmental
Impact Assessment Report/Environment Management Plan
prepared in accordance with the quldelines issued by the
Central Government in the Ministry of Environmerit and Forests
from tim'e to time.

(b) Cases rejected due to submission of insufficient or inadequate
data and plans may be reviewed as and when submitted with
complete data and plans. Submission of incomplete data or
plans for the second time would itself be a sufficient reason for
the Impact Assessment Agency to reject the case summarily.

II. In case of the following site specific projects:

(b) pit-head thermal power stations:

(c) hydro-powe r. major irriga tion projects and/or thel r combin at.on.
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including flood control;

(d) ports and harbours (excluding minor ports):

(e) prospecting and exploration of major minerals in areas above
500 ha ..

The project authorities will intimate the location of the
project site to the Central Government in the Ministry of
Environment and Forests while initiating any investigation and
surveys. The Central Government in the Ministry of Environment
and Forests will convey a decision regarding suitability or
otherwise of the proposed site within a maximum period of thirty
days. the said site clearance shall be granted for a sanctioned
capacity and shall be valid for a period of five years for
commencing the construction, operation or mining.

III.(a) The reports submitted with the application shall be evaluated
and assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a Committee of Experts, having a
composition as specified in Schedu'le-III of this Notification.
The Impact Assessment Agency (IAA) would be the Union
Ministry of Environment and Forests. The Committee of Experts
mentioned above shall' beconstituted by the IAA or such other
body under the Central Government authorised by the IAA in
this regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises
at any time prior to, during or after the commencement of the
operations relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of docurnents
and data, furnished by the project authorities, supplemented
by .d ata coil ected duri ng vis its t 0 site S 0 r f a (; t o r I i:l S . I I
un dert aken, and in tera ction wit h affee ted pop u Ia. t ion and

5
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environmental groups, if necessary. Summary of the reports,
the recommendation and the conditions, subject to which
environmental clearance is given, shall be made available
subject to the public interest to the concerned parties or
environmental groups on request. Comments of the public may
be solicited, if so decided by Impact Assessment Agency, within
thirty days of receipt of proposal, in public hearings arranged
for the purpose after giving thirty days notice of such hearings
in at least two newspapers. Public shall be provided access,
subject to the public interest, to the summary of the reports/
Environmental Management Plans at the Headquarters of the
Impact Assessment Agency.

The assessment shall be completed within a period of
ninety days from receipt of the requisite documents and data
from the project authorities and completion of public hearing,
where required, and decision conveyed within thirty' days
tnereafter.

The clearance granted shall be valid for a period of five
years for commencement of the construction or operation.

No construction work, prelim inary or otherwise, relating
to the setting up of the project may be undertaken till the
environmental and/or site clearance is obtained.

IV. In order to enable the Impact Assessment Agency to monitor
effectively the implementation of the recommendations and
conditions subject to which the environmental clearance has
been given. the project authorities concerned shall submit a
half-yearly report to the Impact Assessment Agency, Subject to
the public interest, the Impact Assessment Agency. shall make
compliance reports publicly available,

V. If no comments from the Impact Assessment Agency are
received within the time limit. the ~Jroiect wculd be deemed to
have been approved as oropo scc cy cro.ec: 2utncritl8S,
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3. Nothing contained in this Notification shall apply to:

(a) any item falling under entry nos. 3,18 and 20 of the 8chedule­
I to be located or proposed to be located in the areas covered
by the Notifications 8.0. NO.1 02(E) dated 1st February. 1989;
S.O. 114(E) dated 20th February. 1991 8.0. No. 416(E) dated
20th June, 1991 and 8.0. No. 319(E) dated 7th May. 1992.

(b) any item falling under entry Nos.
1,2,3,4,5,7,9,10.12,13,14,16.17.19,21,25 and 27 of
Schedule-I if the investment is less than Rs. 50 crores.

(e) any item reserved for Small Scale Industrial sector with
investments less than Rs. 1 crore.

4. Concealing factual data or submission of false, misleading
data/reports, decisions or recommendations would lead to the
project being rejected. Approval, if granted earlier on the basis
ot.talss data would also be to be revoked. Misleading and wrong,
information will cover the following:

-- False information.
-- False 'data.
-- Engineered reports.
-- Concsallnq of factual data.
-- False recommendations or decisions.

( No. Z-12013/4/89-IA-I)

R. RAJAMANI. Secy.
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SCHEDULE -I
(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL
CLEARANCE

FROM THE CENTRAL GOVERNMENT

1. Nuclear Power and related projects' such as Heavy Water
Plants, nuclear fuel complex, rare earths.

2. River Valley projects includinq hydel power, major irrigation
and their combination including flood control.

3. Ports, Harbours, Airports (except minor ports and harbours).

4. Petroleum Refineries including crude and product pipelines.

5. Chemical Fertilizers (Nitroqenous and Phosphatic other than
sinole superphosphate).

6. Pesticides (Technical).

7. Petrochemical complexes (Both Olefinic and Aromatic) and
Petro-chemical intermediates such as DMT, Caprolactam, LAB
etc. and production of basic plastics such as LOPE, HOPE. PP,
PVC.

8. Bulk drugs and pharmaceuticals.

9. Exploration for oil and gas and their production, transportation
and storage.
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10. Synthetic Rubber.

11. Asbestos and Asbestos products.

12. Hydrocyanic acid and its derivatives.

13.(a)Primary metallurgical industries (such as production of Iron and
Steel, Aluminium,Copper,Zinc, Lead and Ferro Alloys).

(b)Electric arc furnaces (Mini Steel Plants).

14. Ch lor-alkali industry.

15. Integrated paint complex including manufacture of resins and
basic raw materials required in the manufacture of paints.

16. Viscose Staple fibre and filament yarn.

17. Storage oatrerles integrated with manufacture of oxides of 'Iead
and lead antimony alloy.

18. All tourism projects between 200m--500 meters of High TiLle
Line or at locations with an elevation of more than 1000 meters
with investment of more than Rs. 5 crares.

19. Thermal Power plants.

20. Mining projects (major minerals) with leases more than 5
hectares.

21. Highway Projects.

22. Tarred Roads in Himalayas and/or Forest areas.

23. Distilleries.

24. Raw Skins and Hides.
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25. Pulp, paper and newsprint.

26. Dyes.

27. Cement.

28. Foundries (individual).

29. Electroplating.
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SCHEDULE -II

(See Sub-para I(a) of Para 2)

APPLICATION FORM
1. (a) Name and Address of the project proposed:

(b) Location of the project:
Name of the place:
District, Tehsil:
Latitude/Longitude:
Nearest Airport/Railway Station:

(c) Alternate sites examined and the reasons for selecting
the proposed site:

(d) Does the site conform to stipulated land use as per local land
use plan:

2. Objectives of the project:

3. (a) Land Requirement:
I

Agriculture Land:
Forest land and Density of veqetatlon;
Other (specify):

(b) (i) Land use in the Catchment/within 10 kms. radius of the
proposed site:

(ii) Topography of the area indicating gradient, aspects and
altitude:

(iii) Erodability classification of the proposed land;

(c) Pollution sources existing in 10 km. radius and their impact on
quality of air, water & land:

(d) Distance of the nea rest National Park/San ctuary Biosphere

1 1
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Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

(1) Green belt plan:

(g) Compensatory afforestation plan:

4. Climate and Air Quality:

(a) Windrose at site;
(b) Max./Min./Mean annual temperature
(e) Frequency of inversion:
(d) Frequency of cyclones/tornadoes/cloud burst:
(e) Ambient air quality data:
(1) Nature & concentration of emission of SPM,Gas (CO, CO

2
, NOx,

CHn etc.) from the project.

5. Water balance:

(a)' Water balance at site:
(b) Lean season water availability:
(e) Source to be tapped with competing users (River,Lake, Ground,

Public supply):

(d) Water quality:
(e) Changes observed in quality and quantity of ground wafer in the

last 15 years and present charging and extraction details:
(f) (i) Quantum of waste water to be released with treatment

details:

(ii) Quantum of quality of water in the receivjnq body before and
3.fter disposal of solid waste:

(iii) Quantum of waste water to be released on land and type of
land:
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(g) (I) Details of reservoir water quality with necessary Catchment
Treatment Plan;

(II) Command Area Development Plan;

6. Solid wastes:
(a) Nature and quantity of solid wastes generated.
(b) Solid waste disposal method: .

-. ·7. . Noise and Vibrations:

(a) Sources of noise and vibrations;
(b) Ambient noise level:
(e) Noise and Vibration control measures proposed;
(d) Subsidence problem if any with control measures:

8. Power requirement indicating source of supply: Complete
environmental details to be furnished separately, if captive
power unit proposed:

9. Peak labour force to be deployeQ giving details of:
Endemic health problems in the area due to waste
water/air/soil borne diseases: '.
Health care system existing and proposed:

10 ..(a)Number of village and population to be displaced:
(b) Rehabilitation Master Plan:

11. Risk Assessment Report and Disaster Management Plan:

12. (a) Environmental Impact Assessment
(b) Environment Management Plan :
(c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

. 13

} Report prepared as per
} guidelines of MOEF
} issued from time to tirns
} .
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13. Details of Environmental Management Cell:

I hereby give an undertaking that the data and information
given above are true to the best of my knowledge and belief and
I am aware that if any part of the data/information submitted is
found to be false or misleading at any stage. the project be
rejected and the clearance given. if any. to the project is likely
to be revoked at our risk and cost.

Signature of the, applicant,
with name and full address

Date:
Place:

Given under the seal of
organisation on behalf of

whom the applicant is signing

In respect to ltern for which data are not required or is not
available as per the declaration of project proponent. the
project would be considered on that basis.

14
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SCHEDULE III
( See sub-para III(a) of Para 2)

COMPOSITION OF THE EXPERT COMMITTEES FOR
ENVIRONMENTAL IMPACT ASSESSMENT

I. The Committees will consist of experts in the following
disciplines:

(I) Eco-System Management

(II) Air/Water Pollution Control

(III) Water Resource Management

(Iv) Flora/Fauna Conservation and Management

(v) Land Use Planning

(vi) Social Sciences/Rehabilitation

(vII) Project Appraisal

(vIII) Ecology

(Ix) Environmental Health

(x) Subject Area Speciaiists.

(xl)Representatives of NGOs/Persons Concerned With
Environmental Issues.

2. The Chairman will be an outstanding and experienced ecologist
or environmentalist or technical professional with wide
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managerial experience.

3. The representative of IAA will act as Member - Secretary.

4. Chairman and members will serve in their individual capacities
except those specifically nominated as representatives.

5. The membership of a Committee shall not exceed 15.

16
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EXPLANATORY NOTE REGARDING THE JMPACT
ASSESSMENT NOTIFICATION
DATED 27TH JANUARY, 1994

1. Expansion and modernisation of existing projects

A project proponent is required to seek environmental
clearance for a proposed expansion/modernisation activity if
the resultant pollution load is to exceed the existing levels. The
words "pollution Load" will in this context cover emissions.
liquid effluents and solid or sem i-s olid wastes generated. A
project proponent may approach the concerned State Pollution
Control Board (SpeS) for certifying whether the proposed
modernisation/expansion activity as listed in Schedule-I to the
notification is likely to exceed the existing pollution load or not.
.If it is certified that no increase is likely to occur in the existing
pollution load due to the proposed expansion or modernisation.
the project proponent will not be required to seek environmental
clearance, but a copy of such certificate issued by the SPC8 will
have to be submitted to the Impact Assessment Agency (IAA)
for information. The flAA will however, reserve the right tQ
review such cases in the public interest if material facts justityinq
the need for such review come to light.

2. Availability of Summary Feasibility Report, EIA/EMP
Report etc. to concerned parties or groups

The project proponent will have to submit an executive
summary incorporating in brief the essence of project details
and findings of environmental impact assessment study which
could be made available to concerned parties or environmental
groups on request.

3. Clarification about concerned parties or environmental
groups

The concerned parties or environmental groups will be
the bonafide residents located at or around the project site or

17
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4.

sue of displacement or site of alleged adverse environmental
Impact.

Public Hearing

Public hearings could be called for in case of projects
Involving large displacement or having severe environmental
ramifications

5. Requisite information required for site clearance/project
clearance.

(a) Site Clearance:

Site clearance will be given tor site specific projects as
mentioned in para-2(ii) of the notification. Project proponents
will be required to furnish informatioin according to the
environmental appraisal questionnaires for site clearance. as
may be prescribed by the IAA from time to time. Additional
information whenever required by the IAA will be communicated
immediately to the project proponents who will then be required
to furnish the same within the time frame specified.

(b) Project clearance:

In addition to the application form as mentioned in
Schedule II to the notification I project proponents are required
to furnish the following information for environmental appraisal:

(i) EIA/EMP report (20 copies);

(ii) Risk Analysis report (20 copies): however. such reports
if normally not required for a particular category of project.
project proponents can state so accordingly. but the IAA's
decision in this regard will be final:

(ill) NOC from the State Pollution Control Board:

18
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(Iv) Commitment regarding availability of water and electricity from
the competent authority;

(v) Summary of Project report/feasibility report (one copy);

(vi) Filled in questionnaire (as prescribed by the IAA from time to
time) for environmental appraisal of the project;

(vii) Comprehensive rehabilitation plan, if more than 1000 people
are likely to be displaced, otherwise a summary plan would be
adequate.

As a Comprehensive EIA report will normally take at least
one year for its preparation, project proponents may furnish
Rapid EIA report to the IAA based on one season data (other
than monsoon), for examination of fhe project. Comprehensive
EtA report may be subrn itted later, if so asked for by the fAA.

The requirement of EIA can-be dispensed with by the IAA,
in case of project which are unlikely tq cause significant impacts
on the environment. In such cases, project proponent will have
to furnish full justification for such exemption, for submission of
EIA. Where such exemption is granted, project proponents
may be asked to furnish such additional information as may be
required.

6. Submission of insufficient or inadequate data

Regarding cases liable to be rejected due to inadequacy
of data. it is clarified that the IAA will make such rejection within
30 days from the date of submission of the proposal. While
rejecting a proposal due to insufficient or inadequate data after
th e fi rst eva Iua tion. the IAA rr.ay aIso stipula te add ition a I
requirement of mtormation/cla-Hlcation for impact assessment
purposes if deemed essential due to the specific nature of
location of the proposed project whose data as prescribed is
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not availabie. the IAA can examine the project on the basis of
availab!e data

7. Application Form

(i) In order to remove any hardship to the project proponent
in pr ovidmp any informatior., the project proponent may. where
some information is not available or would cause inordinate
delay, mention this in their application form. The lAA may
consider the project proposal based on the information available.

(ii) Quality and quantity of ground water

If 15 years data on the quantity and quality variation of
ground water is not available with the concerned Department or
Authorities, the project proponent may mention this accordingly
in the application form prescribed in Schedule-II to the.
notification. Further, in case of projects, where ground water is
not to be used, and effluents are not to be discharged on the
land, the requirement of ground water variation data for the
previous 15 years will be dispensed with.

(iii) A project proponent may write the words "Not Applicable"
while filling the application form as mentioned in Schedule-II to
the notification in respect of items which are not relevant for the
purposes of the proposed project.

8. Exemption for projects already initiated
For projects listed in Schedule-l to the notification in

respect of which the required land has been acquired and all
relevant clearances of the State Government including NOC
from the respective State Pollution Control Boards have been
obtained before 27th January, 1994, a project proponent will
not be required to seek environmental clearance from the IAA.
However those units who have not as vet comrnenced orocucuor

< •

will inform the IAA
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- 2 -

50. Air (P & CP) Amend.' Ru Le a (U.'I').
51. Hazardous Waste Amend. Rules.
52. Environment Audit Rules .

• oteJ 'p' and ~C.P' - 'Prevention and Control of Pollution'.

Reterencel The above listing 1s adapted
l"rom:

'Environmental Audit' (An overview) (page 12)
IIY 'h I=t Ill)k J< Q I=t " n v MII n R k R L' ,
M/s.'MEOIA ENVIRO',
t'una.
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